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CENTRAL POLLUTION CONTROL BOARD 

DELHI 110 032 

B-13011/1/2019-20/AQM \ I;) '6\'l 
2

-
\\) 

i 

OFFICE �1iORANDUM 

January 07, 2020 

Sub: Guidelines for Setting Up of New Petrol Pumps in Compliance of Hon'ble NGT order 
dated January 18, 2019 in OA No. 86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors
-regarding. 

Hon'ble National Green Tribunal, vide order dated January 18. 2019 in OA No. 
86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors directed Central Pollution 
Control Board and MoPNG to look into the issue of setting up of large number of petrol 
pumps in the country and directed that appropriate guidelines be issued by the Central 
Pollution Control Board in exercise of statutory power. 

An Expert Committee comprising of members from IIT Kanpur, NEER!, IIP, 
TERI, MoPNG and CPCB was constituted to frame Guidelines for setting up of new 
Petrol Pumps including siting criteria and pollution prevention and control measures 

The guidelines were placed in public domain and 
commen�s/suggestions/objections were invited from public and concern stakeholder 
and these were reviewed and guldeline have been finalised. 

The final Guidelines prepared by Expert Committee are hereby circulated for 
implementation by concerned stakeholders. These guidelines are hereby issued with 
the approval of the Competent Authority. 

Encl.: As Above

To. � ()'\ 
1. As per List Enclosed

Copy to: 

1. Joint Secretary
CP Division 
Ministry of Environment. Forest and Climate Change
Indira Paryavaran Bhavan, 
Jorbagh Road, New Delhi - 110 003

2. PS to CCB

V yps to MS AB:-.:1-

(V.K. Shukla) 
Additional Director, AQM Div. 
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GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

A. Containment and treatment ot spillages from fuel filling operalions ar

petrol pumps:

1. Pehol pumps located in areas with high groundwater lable ie groundwaler

levels less than 04 nqetes shallhave sJcondary containment byway ofdoubie

walled tanks or concrete proteclion walls so as to minrmize gro'"11"^l:l 'i"
sorl contaminalion. ll shall be *"""ro"Lli"'tt of Ol\ilc to pt"p-"ll::'
measured groundwater levei at the "ii"iip.po*a 

petrol pump-aM ensure

implemenlatlon of these adequate pr-oilrr]tn t"u"""t r- ii:i:li: r:::;
:1ffi :::"jii ::1,:i,:tTf"1r: ff TiSi#i ! 

"i?,:' 
t::":;;,ii;:'" ;; ;''

Authority will prevarl.

2. All new fetail outlels shall have unoe'^'^r'n'{ tenks/ ebove qround tank and lls

ancillary comporenls 
"u"r, "" 

o p""tiJioL lonnectors' o'-'mPs filttngs etc

orolected from leaks due Io corroslon oy aoopting matenals (riurE ''-" -*-
;i;;fi;.;;;; o;"ilctiue co"tins aj appticabre durv apploveo ov rEo"

3. Any major 0eakage/ spillage of Pelrol Djesel Lube Orl (more 
'n": 

t o":::, t'2?

litres) occurs at fueling statjon concerned OMC shall repod lo :l:1".:"I'"t:l
J""trol g*rd' PEso and Dlstricl Admin stration under intimation lo uruD

within 24 hours of occurrence

operation of *T"':1 :i1",':'::l'",:f::: i:?iJY:JJ#, ii""#:lr#
comPonents shall be stopPed lmmeo

;;;:;;";l"containandstopleaKage/spillagesareimolementedtothe
satrsfaction of PESO and concerned SPCE

OIVCs will be held iiable for Environmental Compensalion (imposed by

Jpc*rpCc") and assessment of environmental damage (depending on

JxtJn]- oi 
"onlatinurion 

in soil and gfoundwater) and site femediation'

iii"rft"nU g"p"tt agency appointed by Ol\4Os for damage assessment ard

site remediation shall have minimum national/ intefnational experience of 5

years in this field Various approved melhods shall be considered fof cleaning

underground conlamlnants'

4. All DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if jts

level in cuslomerfuel taok reaches full capacity

5. Breakaways io be installed for all the hoses of dispensing units lo Gduce
spillage in the event of customer vehicles moves away with nozzle still jn the
fueling position.

Scanned by CamScarurer

6 481



\-(_

6. Single/ double plane swivel wdh breakaway coupling shall be in.stalled fo( all '

the dispensing units for beter p".it"^itg ol nozzle-while refueling so that it

does not fall off accidently.

7. ln pressurized djspensation, all djspensing units shali be installed-with shear

valves to cul ihe fuel flow from pipe line im-mediately upon accidental knocKlng

of dispensing units irom its positJon.

8. In pressurized syslem all submersible Turbine Pumps (sTPs) are to.installed

with line leak detectors and in the event of pipeline leaks srPs shall stop

pumping fuel from underground tanks.

L Emergency stop button switch shallbe provjded on the lvlulti-Product Djspenser
(MPD) to slop the dispensation in case of emergency.

'l0.Automation system shall be installed at all new retail outlets to alert in case of
tank leak by way of auto gauging system approved by pESO.

1 '1.All Retail Outlets shall provide overfill alarm through automation_

'12. Measures for spill containment in fill point chambers and forecourt area shall be
rmplemented as prescribed by pESO.

B. Check on leakages (Leakage Detection System) from underground
storage tanks so as lo prevent groundwater and soil contamination:

1. All new retail outleis will have automation system installed which wt
provide reports on volume balance after every day opefation and records
shall be maintained.

2. Manualgauging shallbe done once in a monlh and compare the samewith
Automatic Tank Gauging for accuracy.

\-
\-

3. DailyNiS and HSD lossshall not exceed lVlopNG prescribed limits. Incase
of leakage beyond such limits, matter shall be got analyzed by ONICs anO
further action shall be taken for ascertaining ihe reasons oi losses. tn case \
of leakage resulting in soil / groundwater cootamination:

a. Concerned OIVIC shall report to State pollution Control Board, PESO
and District Administration under intimation to CpCg witnin iqliour-s-or
occu.rence. operalion of such undergrounO storage tant lUsfy aiJiLancillary components shall be stopped immediateiy.

b. Fuet sha be removed immedia
prevent further reteas" ,o 

"nuirlt^"f^ti:T, 
fnderground storage tank to

due ro vapors rereaseo 0r",","1,::l:y-:asures 
to pfevent explosion *

be implemented immediatery. 
aKage as recommended by PESo shall S
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c' O[il-Cs will be he d ]iable for Environmental Compensal on (iltpottco ny
SPCBS/PCCs) and assessment of environmental damage (depcn())ng
on extent of contamination in soil and groundwater) and sitc
remediatiof Consultant/ Exped agency appoinled by OMCI br
damage assessment and site remedation shall have minjrnum
national/ intefnalional experience of 05 years n Ihis field. Various
approved methods shall be considered fof cleaning orde(ground
contam nants.

d. Operation of Underground iank and its anciilary components shall not

be resumed tili corrective measures to contain and siop leakages are

implemented to the satisfaction of PESO and concerned SPCE

4. All underground tanks and pipelines shall be subjected to lest for leaks

every 7 years.

C. Poticy towards Treatment and disposal of sludge removed lrom

underground tanks during cleaning:

Slr.!dge shall be collected, storec ano disposed as per Rule u :t 11t:':,o^1: 
*ttt"

(MaBagement and Tfansboundaryl nules, zOla and a'nendments thereof and

records shall be maintained

D. Installation, Operation and maintenance of Vapour Recovery System:

1. All new retail outlets set up with sale poiential of 300KL MS per monlh and

setiing up in citles wltn popuralion more lhan 1 lakh wilJ be provided wrth

VRS. VRS should be functional by the time of sale of lr'4s to!ch.300 KL ln

case of failure oi instalJation of VRS Environment Compensation will be

i"i"O Oy S""Utl PCCs equivalent to the cosl of VRS and ihis wll further

increase proporlionale to the period of non-compl ance

.)Anvnewretailo!tletsetupinciiieshavingpopuationmo.ethanl0|akh
' ;;; ;;;';t t;; totential or 100 KL [rs per monlh wi I be provided with vRS'

VRS sho!ld be installed wrlnrn a period 03 months from the day of sale of

tS't*"n I OO f f ' t^ case of failure of insta lation oI VRS' Environrnent

lJmpensation witt be levied by SPCBs/ PCCs equivalent to the cost of VRS

andthiswillfUrther]ncreaseptoportionalelotheperiodofnon-col.npIiance.

3 In case of Stage ll VRS' nozzle shall be provided wilh flexible cover llap or

other altetnati;e system for proper covering oi filllng tank and ll)efcfore

proper recoverY of vaPors'

4. OMCs are responsib le for ma inta in ing installed VRS They hnv0lo lllnintain

periodic inspections for ,4./L regulator as prescribed by l-og8l Metrology

Proper record shall be rnajntained
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9. workins of dispenser sharr 19'1':'ll|"",i.Tti"yffi 'H:::iilWorkins of dispenser shall b9 i1t:'l'T-".:"1" 
-onitor status of oparati6n

"v"i"t""n", 
o. o*""0"0 yliT::,l-T'iiJr"r" inr', be autom:::fll

"""i"tin"l 
be developed within t:.1":'';J.;;; 

shall be automaticallv

oivns. rn case of non-operatiot.:::^:;,"1; ;; brousht into operatron
"i 

vis. r" case or non-operatiot,",iX.l;jli r"' irousht into ipt:llT
reported to concerned oY9- -Yli* ..,lini"n"zz rris iaitlng wnictr sare ot

*';Lt,i;;m1;;t:]Ii"[i4{::il""'''""'{:'"iiJ'"1""'"i::l
li'h*tyllru:i,Hili'iiliffJilil"o"'Ll'n";'"peranonor
VRS shall be maintarneo'

'f ';8"1T?I,TlJff Jil[iTf:;1";"'J#yry,?1fi ;i:'Hni

F*#id;#fi l:l'il'.|,ffi nllr:*rr'*xtn*
E. Ground water and soir quaritv monito]:il;tjjffi,::'#jltt:'J:13#il:

$an 300 KU month and more than t "l:lJ: ":t;;:::1"'oa laos for the
ilr 6tt" """" in rwo vears lt"":tj:'i::",t#::itJ;""f1"tT-"t "following ParameterE from the

SPCB:

Permissible Limit

-fmiesible 
Limit

Tot-af Petroteum ttYOrocarbons

i.-- Blrzene- 9soPg/l
ii. Toluene- 300F9/l
iii. Xylenes-

a. o-xylene- 350ugll
b. m & P- xylena 2qqrdl

Meth/ TeriianiBut)'l Etl',er

1400 Us/l

Enforcement agencjes including SPCB can collect samples in and around petrol
pump to check contamination,
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F. Measures for protection of Worker's Hca)th

1. All workers engaged at retail outlets may be coverecJ uncJGr ESL OMC
dealers shall implement the personal protective equlprnenl (PP!.:) rm pu(
labor laws.

2. \EC (Information Education Communication) aclivilies should hn c,roani%l:cJ
by OMC dealers for workers at regular intervals in order lo sonni11za Hwrn
about harmful impacts of voe emissions.

C. Audit of all protection measures and monitoring system implemented at
petrol pumps:

PESO shall conduct audit of tanks and fuel equipment including pipes, overfill

protection equipment and alarm system on annual basis and maintain records.

H. Siting criteria of Retail Outlets:

In case of siting criteria for petrol pumps new Retail Outlets shall not be located

within a radia1 distance of 50 meters (from fill point/ dispensing units/ vent pipe

whichever is nearest) from schools, hospitals (10 beds and above) and
residential areas designated as per local laws. In case of constraints in

providing 50 meters distance, the retail outlet shall implement additional safety

measures as prescribed by PESO. In no case the distance between new retail

outlet from schools, hospitals (10 beds and above) and residential area

designated as per local laws shall be less than 30 meters. No high tension line

shal� pass over the retail outlet. 

These guidelines are supplementary to all existing relevant Rules, Guidelines. 

Orders etc. 
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Annexure R-1/ VI 
f.:tc.is.01 

CENTRAL POLLUTION CONTROL BOARD 

Lifestyle for 
Environment 

'lfllfatoT' q-f -qftcr.f;r lf'm'l"lf' ,:rmr 
MINISTRY OF ENVIRONMENT. FOREST & CLIMATE CHANGE, GOVT. OF INDIA 

 
EQ-11099/25/2021-AQM-HO-CPCB-HO Septemher 16, 2024 

 

OFFICE MEMORANDUM 

 

Sub: Siting criteria for setting up of new petrol pumps- reg. 

 

The Hon'ble NGT vide order dated 01.07.2022 in OA no. 176 of 2020 (SZ): V.B.R. 

Menon v/s The Commissioner of Police, Tiruchirappalli and Ors. directed CPCB to revisit the 

siting criteria prescribed in CPCB guidelines dated 07.01.2020 for setting up of new petrol 

pumps, with respect to cases where no residential areas have been classified in the local laws 

or where there are non-planning areas under the local laws, and for Commercial Zone/Mixed 

Zone. The matter was also referred to the Expert Committee, constituted for framing guidelines 

for setting up of new petrol pumps. 

 

02. Further, the Hon'ble Supreme Court has incorporated the said guidelines in its judgment 

dated 14.03.2023 in Civil Appeal no. 421 of 2022 and SPCBs/PCCs are required to ensure 

strict adherence to CPCB guidelines. Thereafter, CPCB had issued an OM directing all 

SPCBs/PCCs to ensure strict adherence to CPCB guidelines. 

 

03. Considering the views of the Expert Committee, the following is recommended: 

1. SPCBs/PCCs to take up the matter for classification of areas in their State, under the 

extant Rules/Regulations/Byelaws for implementation of the siting criteria, with State 

Governments 

ii.  State Govt. to permit setting up of new petrol pumps strictly as per the siting criteria 

prescribed in local bye-laws (in case of unclassified areas, non-planning areas, mixed 

zone, commercial zone) and taking into account CPCB guidelines dated 07.01.2020 

111. SPCBs/PCCs to ensure implementation of all environment protection and control 

measures including YRS installation, provision of double containment walls, leakages 

and spillage detection and control systems, groundwater and soil quality monitoring, 

etc., as prescribed in CPCB guidelines dated 07.01.2020 and addendum dated 

16.08.2021 

• iv.  State Govt. to ensure implementation of various safeguards for safety, fire hazard, 

traffic movement, etc. prescribed by PESO or any other agency designated by the State 

Government for giving approvals for establishment of petrol pumps, besides additional 

measures as prescribed by SPCB/PCC. 

 

This issues with the approval of Competent Authority. 

\,_,µ 

(P. Agarwal) 

Scientist 'F' and Head 

Air Quality Management Division 
 

 

'qf<  .  cq"cA'' ';fl'R", f <+tl-110032 

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032 

/Tel: 43102030, 22305792 ,csH-li{c./Website: www.cpbc.nic.in 

TV 
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To: 

All SPCBs and PCCs 

(as per Iist enclosed) 

 

: For necessary action and with a request to circulate the OM to 

Commissioner·of Civil supplies or other similar authorities 

who look after issues related to petrol pumps at State/UT level 

and   District   Collectors/   Commissioners/   Deputy 

 Commissioners  

Copy to: 
 

 
I. 

 
PS to Additional Secretary (CP) 

 Ministry of Environment, Forest and Climate Change 

 Indira Paryavaran Bhawan, Jorbagh Road, New Delhi - 110 003 

2. PS to Chairman, CPCB 

CPCB, Delhi 

 

3. Joint Secretary (Marketing and Oil refinery) 

Ministry of Petroleum & Natural Gas, 

Shastri Bhavan, New Delhi - 110001 

 

4. Chief Controller of Explosives 
 

 Petroleum and Explosive Safety Organisation (PESO)  

 A Block, CGO Complex, Fifth floor 

Seminary Hills, Nagpur 

 

5. Director- Legal Metrology 

Deptt. of Consumer Affairs, 

 

 Room No.461-A, Krishi Bhawan, 

New Delhi - 110 001 

 

6. Regional Director 
 

 Central Pollution Control Board  

 Regional Directorate  

 1st & 2nd Floors, Nisarga Bhavan  

 A-Block, Thimmaiah Main Road  

 7th D Cross, Shivanagar,  

 Opp. Pushpanjali Theatre, Bangalore-560 010  

7. Regional Director 
Central Pollution Control Board 

 

 Regional Directorate  

 Parivesh Bhawan, Paryavaran Parisar,  

 E-5, Arera Colony,  

 Bhopal-462016, Madhya Pradesh  

8. Regional Director 
 

 Central Pollution Control Board  

 Regional Directorate  
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'South end Conclave' Block-502 

5th & 6th Floor, 1582, Razidanga, 

Main Road, Kolkata-700107 

 

9. Regional Director 

Central Pollution Control Board 

Regional Directorate 

Ground & First Floor, PICUP Bhawan 

Vibhuti Khand, Gomti Nagar 

Lucknow - 226 020 

 

10. Regional Director 

Central Pollution Control Board 

Regional Directorate 

"TUM-SIR" Lower Motinagar 

Near Fire Brigade H.Q., 

Shillong - 793 014 

 

11. Regional Director 

Central Pollution Control Board 

Regional Directorate 

Parivesh Bhawan 

Opp VMC Ward office no 10 

Subhanpura, Vadodara- 390 023 

 

12. Regional Director 

Central Pollution Control Board, 

Regional Directorate, 

Survey No. 110, Dhankude Multi-Purpose Hall, 

Baner Road, Baner, Pune - 411045 

13. Regional Director 

Central Pollution Control Board, Regional Directorate, 

2nd Floor, 77-A, South Avenue Road, 

Ambattur Industrial Estate, 

Ambattur Taluk, Thiruvallur Dist. 

Chennai-600 058 

14. Regional Director 

Central Pollution Control Board 

Regional Directorate 

BSNL Exchange, 2nd Floor 

Sector 49-C, Chandigarh 

Pin-160047 

 

 

 

 

 

List of SPCBs/PCCs 

47 522



Page No. 119 
 

 

 

 

 

1. Andhra Pradesh State Pollution Control Board, 

Dr.Y.S.R.Paryavaran Bhavan, 

APIIC Colony Road, Gurunanak Colony, 

Autonagar, Vijayawada- 520007 

 

2. Arunachal Pradesh State Pollution Control Board, 

ParyavaranBhawan, Papu Hill, Yupia Road, 

Naharlagun-791110 

 

3. Assam State Pollution Control Board, 

Bamunimaidan, Guwahati, Assam - 781021 

 

4. Bihar State Pollution Control Board, 

Parivesh Bhawan, Plot No. NS-B/2 Paliputra Industrial Area, 

Patliputra, Patna (Bihar) - 800 023 

 

5. Chhattisgarh Environment Conservation Board, 

ParyavasBhavan, North Block Sector-19, 

Naya Raipur, Chhattisgarh- 492002 

 

6. Goa State Pollution Control Board, 

Nr. Pilerne Industrial Estate, 

Opp. Saligao Seminary, 

Saligao - Bardez Goa- 403511 

 

7. Gujarat State Pollution Control Board, 

Paryavaran Bhavan, Sector l 0- A Gandhinagar - 382 043 

 

8. Haryana State Pollution Control Board, 

C-11, Sector-6. Panchkula-134109, Haryana 

 

9. Himachal Pradesh State Pollution Control Board, 

Him Parivesh, Phase-III, Below BCS, 

New Shimla, Himachal Pradesh 171009 

 

10. Jammu & Kashmir State Pollution Control Board, 

Shiekh-ul-Campus, behind Govt. Silk Factory, 

Raj Bagh, Srinagar(J&K) 

 

11. Jharkhand State Pollution Control Board, 

T.A Building, HEC, P.O. Dhurwa, Ranchi- 834004 

 

12. Karnataka State Pollution Control Board, 

ParisaraBhavan, 4th & 5th Floor, 

49, Church St., Bangalore-560 001 

 

13. Kerala State Pollution Control Board, 

Plamoodu Jn., Pattom Palace P.O. Thiruvananthapuram-695 004 

 

14. Madhya Pradesh State Pollution Control Board, 
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E-5, Arera Colony, ParyavaranParisar, 

Bhopal, Madhya Pradesh- 462 016 

 

15. Maharashtra State Pollution Control Board, 

Kalpataru Point, 2nd - 4th Floor Opp. Cine Planet Cinema, 

Nr. Sion Circle, Sion (E) Mumbai - 400 022 

 

16. Manipur State Pollution Control Board, 

Lamphelpat, Near Imphal West D.C. Office, Imphal 

 

17. Meghalaya State Pollution Control Board, 

Arden Lumpyngngad Shillong: 793014 

 

18. Mizoram State Pollution Control Board, 

New Secretariat Complex, KhatlaThlanmualPeng, 

Khatla, Aizawl, Mizoram: 796001 

19. Nagaland State Pollution Control Board, 

Signal Point, Dimapur, Nagaland:797112 

 

20. Odisha State Pollution Control Board, 

A-118, Nilakanta Nagar, Unit-VIII, 

Bhubaneshwar - 751012 

 

21. Punjab State Pollution Control Board, 

VatavaranBhawan, Nabha Road, Patiala, Punjab 

 

22. Rajasthan State Pollution Control Board, 

4, Jhalana Institutional Area, JhalanaDoongri, 

Jaipur, Rajasthan - 302 004 

 

23. Sikkim State Pollution Control Board, 

Department of Forest, Environment & Wildlife Management Government of Sikkim, 

Deorali, Gangtok, -737102 

 

24. Tamil Nadu State Pollution Control Board, 

76, Mount Salai, Guindy, Chennai-600 032 

 

25. Telangana Pollution Control Board, 

ParyavaranBhawan, A-3, I.E. Sanath Nagar, 

Hyderabad-500 018 

 

26. Tripura State Pollution Control Board, 

VigyanBhawan Pandit Nehru Complex, 

Gorkhabasti, PO: Kunjaban Agartala: 799006 

 

27.  Uttar Pradesh State Pollution Control Board, 

Building.No. TC-12V VibhutiKhand, 

Gomti Nagar Lucknow-226 010 
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28. Uttrakhand State Pollution Control Board, 

Gaura Devi Bhawan, 46 B IT Park Sahastradhara, 

Dehradun, Uttarakhand - 24800 l 

 

29.  West Bengal State Pollution Control Board, 

ParibeshBhavan, l0A, Block-L.A., 

Sector III, Bidhan Nagar, 

Kolkata - 700 l06 

30. Delhi Pollution Control Committee, 

Government of N.C.T. Delhi 4th Floor, 

ISBT Building, Kashmere Gate, Delhi-110006 

 

31. Puducherry Pollution Control Committee, 

Housing Board Complex, Anna Nagar, Pondicherry-600 005 

 

32. Chandigarh Pollution Control Committee, 

Paryavaran Bhawan, Ground Floor, 

Sector-19 B Madhya Marg, Chandigarh 

 

33. Pollution Control Committee, Dadra and Nagar Haveli and Daman and Diu, 

l st Floor, Udhyog Bhavan Bhenslore, 

Dunetha NaniDaman, Daman - 396210 

 

34. Andaman & Nicobar Islands Pollution Control Committee, 

Department of Science & Technology, 

Dollygunj Van Sadan, Haddo P.O., 

Port Blair - 744102 

 

35.  Lakshadweep Pollution Control Committee, 

Department of Science, Technology & Environment, 

Kavarati-682555 

 

36. Ladakh Pollution Control Committee 

Administration of Union Territory of Ladakh 
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